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Mew Delhl, dated the 0%.12.201

DCear colleague,

Kindly refer to my ealier letter dated 01.12.2017. The Trans-1 diita with respoct 1
Bssessees from your State I8 being sent hergwith by mail, The dats is upto the mong

October, 2017. You ma!,_'__l_l?.e EU_'!'L’-'If'\f 'h!ﬂ data'with the asspesops and repont discropanicies if

any between the date sent eléctronically to yau and available with assesses as por his records

i Ceitaln standard ebjections have been raised by the assessess ag per the reports from
the field:-
3 8 The assessed 1S migrated to the State adminlstration and hence refuse to pam with
the data,

2 The assiéssen has directed his CA to file the return and the CA s out of station
3 The acsessee [& having the data at thelt Hgrs. hence it takes lme, 1o retricie il
4 There I8 'm data to compare with as no Trans-1 data is avallable with the

Department to confirm the authenticlty of the data being collected ar analysed

E A% regards the point -1 the list of suct sssessess who refuse to.partavith be data. |,
cames of sueh. i and feportad to this office
theuﬂuris resoliteelul then hofshe should be able Lo callect the

pecially in

; i leave for a long tne e

With regard to polsit No<2, the CA may not be going on leave for 3 long e

4. sonth of :' _h.ﬁ‘rum as they should be bu;‘f filling the IT returns hence they may be |, ]
ermﬁm The name af CA's who ;“'-I-"' not cooperaling | =

ith the Department alongwith the name of companies baing handled by them may be |
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To all CCs,




